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Presents Shri H,S,PhooK<a, counsel for the applicant,

Shri \/.K,ftehta, counsel for the respondents,

R,A.N0,33/96 in OA l\!o.75n/9H

In vieu) of the averments made by the

applicant that since he joined seruice only on 18.2,1986

as DID—I and that is why he could not^ maKe any

representation to the 4th Pay Commission regarding his

pay fixation, and having regard to the reasons given

in para 5 of the impugned judgment dated 4,1,1935, this

Review Application is alxoujed,

OA is restored to its original number.
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